IN THE CEFTRAL ADFINIQTRATIVE TRIBUNAL: HYDERAE!D EENCH:~AI

HYDERZEAD.
ol.;;.No. 2;5_3/92 B} | J DATE OF JULGMENT : _;)o.f_:gs
.BE" EFY ' ‘

P.PAPARAYUDU | _ . . . ' - APPLTCANT

AND

1.;The'SDO Phones; Kurnool-518004,

2. The Telecom District Engineer,
o/c TDM, Kurnocl-518001.

3, The General Manager,
Telecom, Hyderabad Ares,
Secunderabad 3 '

4, The Chief Ceneral hanager
' Talecom,"
A.P,, Hydemabad-1.
5. The Director Generaerelécom,

(representing Union of India), : ‘ : ,
New Delhi-110001, - L - RESPONDENTS

. _/“‘ .. )
COUNSEL FOR THE APPLICANT: SHRI C.SURYANARAYANA

COUNEEL FCR THE RESENONDENTS: SHRI N.R.DEVARAJ
-. : St /AKX .CGSC.

CORAM:

HON'BLE SHRI JUSTICE V.NEELADRI RAQ, VICE CHAIRMAN
HON'BLE SHRIG ALB, GOR'I‘HI,‘:% MEMBER (ALMN ) .




0.A.NC.653/92,

JUDGMENT Dts: 30.6.95

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAQ, VICE CHAIRMAN)

Heard Shri C.Suryanarayana, learned counsel
for the applicent and Shri N.R.Devarsj, learned standing

counsel for the respondents,

2. The applicant was engaged as casual labourer in
the ® vacancy resefved for Physically Handicapped in
the office of R-I by the order dated 7.,1,1986. He
was removed by R-I by his memo.A2/SLR/%2-93/5, dJated
8,7.1992, It is challenged in this OA,

‘ _

-3, By the interim order dated 4.8.1992," R-I was
directed to éontinue to engage the applicant.if there
is work énd if juniors to the applicant were éngaged;
until further orders. It is stated for the applicant
that in pursuance of the said interim order, the appii-

~cant was corntinued and he also attained temporary

status.

4, In'para-S of the reply statementyfiled in this
Oh, it was aileged that the applicant waé disengaged
as there was no work,and also in view of the D.0.T,
instructions. But it was not made clear in the said

reply statement about the year of those instructions.
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contd,...



But in the impugned order dated 8.7.1992, the following

Conendans/ bhtn € [ 803 :
orders are referred to:-

"D ,G.Circular No.270/684-8 TH, dated
30.3.85 read with 0.M,No.49014/18/84
Estt(i), dated 25.5.85 of Department
of Personnel and Training circulated
through D.G.Telecom, New LDelhi letter
No.269/40/85-STN, dated 14.6.85 and
G.M.T., Hyderabad No.TA/STA/9-2/T,
dated 25.6.1985 and No.TA/STA/9-1/IV/
Rlgs/KW, dated =-8-84."

This Bench él:eady heid that there should not be any
discrimination between those who sre engaged prior e
orrlater to 30.3.1985,

5. The D.C.T. order dated 22.6.1986 makes it clear
that no casuval mazdoor should be removed from service
‘berse on the ground that he was not spensored by

the Employment Exchange 1f the employment ﬁas prior

to 22.6.19686., The appointment of the applicant herein’

~ was made prior to 22,6,1986. Further, it is submitted

for the applicant that he was sponsored by the

Employment Exchange,

6. Even the interim §rder cated 4.8.1992 makes it
clea; that the applicant should be continued to be | *;-
engaged if there is work and if junior to him are E; B
engaged., 1In the circumatances; we feel that the |
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contd....



e

said interim ordeé has to be treated as fimsl Qrder in

this OA. It is needless to say that;héak?ase has to
F .

- ‘ ) = '
be consicered for absorption as and when his turn
! o

comes as per the #xtant rules., i

7. The CA is lordered accordingly. Norcosts%V
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DATﬁD: 30th June, 1995,
Opz"en' court dictation.
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| | |
1, The SDO Phones, Kurnool=-4, r

2. The Telecom District;’: Engineer, !

0/o TDM, Kurnool-l,, . |

3. The General Manager, Telecom, : !
‘ Hyderabad Area, Se¢underabad-3. !

To

4. The Chief General Mémager, Telecom, r

A.D. Hyderabad-1. |

5. The Director General Telecom, Union of India,
New mlhi“'l. . \F

6. One copy to MI.C.SuL.'yanarayana, Advocate, CAT.Hyd.
7. One copy to Mr.N.RJDevraj, Sr.CGSC.CAT,Hyd.
8. One copy to Library", CAT.Hyd,.

9. One spare cOpYe. |
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' IN THE CENTRAL ADMINISTRATIVE TR

THPED BY CHECKED -By(

]

COMPARED BY APPROVED By

HYDERABAD BENCH AT HYDERABAD. ;

THE HON'BLE MR,JUSTICE V,NEELADRI RAO

VICE CHAIRMAN

AND

# B Goy¥a

THE HON'BLE MR.RRANGARAFAN: ( M(ADMN)

M.A./R.A./C-:‘-\-NO-" .
in - '2
OA. No, bé 3 )9 -

TiK.NO. i . (WGP.'

. admitted and Interim directions .

issued

Allovwed.

Disposed of with directions. .

P

Dismisged.
Dismislsed as withdrawn

, Dismisised for default

. Ordered /Re jected.

Nn‘ordLr as to costs.:
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